
4 

CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

O.A. No. 370 of 1996 

Wednesday, this the 3rd day of April, 1996 

CORAM 

HQN'BLE MR JUSTICE CHETTUR SANKARAN NAIR, VICE CHAIRMAN 

H.N. Chitradevi,D/o Narayana Rao, 
Branch Post Master, 
Alathiyoor (under put-off duty), 
Residing at 'Baba Mandir', 
P.O. Alathiyoor, H.P. Angadi-676102 : Applicant 

By Advocate N/s 	Mohammed Ravuf & M Paul Varghese. 

Vs 

1 Assistant Superintendent of Post °ffices, 
Tirur Sub Division, 
Tirur -676 101. 

1. 
2 Superintendent of Post Offices, 

Tirur Division, 
Tirur -4. 

3 Shri V.K. Sudhakaran, 
Inquiry Authority and Assistant 
Superintendent of Post 0ffices 
(Headquarters), Office of the 
Superintendent of Post Offices, 
Tirur Division, Tirur -676104 	: Respondents 

By Advocate Mr S Radhakrishnan, Addl.CGSC for R 1 & 2 

The application having been heard on 3rd April 1996, 
the Tribunal on the same day delivered the following: 

ORDER 
$ 

Applicant seeks a direction to stay disciplinary 

proceedings initiated against her till the final disposal 

of C.C.32/95 on the file of the Judicial Magistrate of 

First Class, Tirur. 

2 	standing counsel appearing on notice submits 

that there are as many as 30 charges pending against 

applicant and that the charge in C.C. 32/95 does not 

cover all these. It is also submitted that delay in 
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concluding disciplinary proceedings might be adversely 

commented on later. 

3 	Counsel for applicant submitted that applicant 

would not raise any such objection and that applicant 

is willing to file an affidavit to this effect before 

the disciplinary authority. It is also submitted that 

applicant will not protest against continued 'put off'. 

If applicant files an affidavit before the disciplinary 

authority as stated hereinbefore, disciplinary proceedings 

will be held in abeyance until C.C. 32/95 is disposed of. 

If she does not do so within two weeks from today, the 

department will be free to proceed with the disciplinary 

proceedings. 

4 	Original application is disposed of as aforesaid. 

No Costs. 

Dated the 3rd April, 1996. 

V ct 

CHETTUR SANKARAN NAIR (J) 
VICE CHAIRMAN 

IMP  
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